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SHRI K. R. GANESH : Thers is no
question of safeguarding the Indien
Aluminium Co. or anybody else. 1 have
given the reasons in the Statement of
Objects and Reasons, We have explained
why the crdinance was necessary. we have
said that 1t would have mvolved a tremen-
dous administrative problem and the loss
of a tiemendous amount of revenve. As |
indicated, the sanctait of the decision of
the Supreme Court had also to be preserved
and taken into consideration It was also
the view of the Law Ministry that it should
be dne

There are only two assessees who will
come under this exemption One 15 Indian
Alummium and the other 18 the Standard
Vacuum Oil Co The total estimated revenue
involved 12 Rs 3 lakhs to Rs 4 lakhs

that the hon
raised have already been

The further points
Member has
answered,

SHRI SHIVNATH SINGH  Onlv two
companies are exempted Why this exemp-
tion and discrimination ?

SHRI K R GANESH I have replied
to that I may not have b.en able to
convinrce him, but I have given him the
Judgment to the high court, and 1t is the
sarctity of the Supreme Court which s
being preserved and which 1s being respec-
ted

SHRI SHIVNATH SINGH :Only for
two cases you arc putting this proviso,

MR CHAIRMAN : Order, order 1
shall put ithe motion to the wb.c.
The question 18

““That the Bill be passed *
The motion was adopted

posnes

16.04 hrs.
PUBLIC DEBT (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH ) : 1 beg to move ¢

“Thal the BIll forther to amend the
Public Debt Act, 1944, be takén inw
oconsideration,”
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The Public Debt Act was enacted in
1944 1o regulate the adminstration of public
Debt of the Central Government and the
sccurities issued by them. The Act was
amended in 1949 to be applied to the
administration of the public debt of the
governments of the erstwhile provintes of
India and the securitics i1ssued by them.
It was furthér amended 1n 1956 so as to
apply it to the public debt of the erst.
while Part B States except Jammu and
Kashmir. Section 1 (s) of the Act, as
amended, provided that the Act applus to
Government securities issued, whether
before or after the commencement of the
Act, by the Central Government or the
State  Governments other  than the
Government of Jammu and Kashmir,

The Raserve Bank is statutorily respon-
stble for the management of the public
debt of the Central Government and the
State Governments The Government of
Jammu and Kashmir, which had not
raised any public loan In the past, propoces
to enter the market from this year for
augmenting resources for financing 1its
development outlays. As a umiform law for
the administration of government securities
is both essential and convenient, the State
Government have requested thit the provi-
sions of the Public Debt Act be made
applicable to the Public debt of the Jammu
and Kashmir Government and the securities
to be raised by it. The Public debt of the
State fally under the State list. The Jammu
and Kashmir Legislailve Council and the
Jammu and Kashmir Legisiative Assembly
have passed resoluuons in pursuance of
article 252 (1) of the Constitutin empower-
ing Parliament to amend the public Debt
Act with a view to make its provisions
applicabte to the securities issued by the
Government of Jammu and Kashmir and
to 1ts public debt.

[he Byl seeks to amend the Public Debt
Act of 1 44 for this purpose.

This is a very small and non-controver-
sial measure, There are only five clauses,
Of these four are intended to provide for
the application of the Public Debt Act to
the securities to be issued by the Govern-
ment of Jarmamu and, Kashmir,

Opodrtutity has also been taken to sub-
stitute subeclanse (3) of section 28 of the

SRAVANA 26, 1894 (SAKA)
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Public Debt Act relating to laying of coples
of ru'es made under the Act on the Table of
both Houses of Parliament on the lines
approved by the Committee on subordinate
legislation of both Houses of Parliament.
Sir, 1 move,

MR. CHAIRMAN : Motion moved ¢

*“That the Bill further to amsnd the
Pub'ic Debt Act, 1944, be taken into
consideration.”

SHRI1 DASARATHA DEB (I'ripura East):
The aim of the Bill 18 to extend the Public
Debt Act of 1914 to the State of Jammu and
Kashmir So far this Act did not operate in
Jammu and Kashemr This Bill seeks to set
this position right A pohucal decision to
that effect has been taken. Kashour had
been treated on a separate fotting and was
free from the operation of certam clauses of
the Constitution Now this Act 18 sought to
be ex‘ended to that State and a political
decision has been taken to that effect Thus
Bill 15 a commendable one and I support it.

At the same time I want to point out
that it 1s ume to put a moratorium on
foreign debt, particularly American debts.
Americans have in the recent past showed
sufficient hostility towards India. American
funds, e pectally Ford Foundation funds
aie creating havoc in our cultural life. They
have been influencing our educational
institutions. OQur cultyral and political hfe
would be pollated if that was a‘lowed to
continue That 1s why while supporting this
Bill I request the Government 10 take certain
measures and to declare a moratorium on
foreign debts, particularly American debts.

oft waw thw wgwe (Fafear): qwafa
wgizy, v faw & fag ot agiey ¥ *gy
% e ag faar faare &1 § 1 gu WY gumd
& fir ag ux Yar faw § o § faag A
yew AR ey fogra g @ =
gRdT £ @A § | W@ faT ¥ o s A
W@ { gF agy oRt ar wig fear
o ¥ siteegy w1 1wl wree
wfearst %7 § st gg 9t o ¥ amw
gfawd fawelt wifgg' &Y st todi W
g e fomw ¥ o frw weedte B
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'simple, non-controversial Bill,
ing the sue of debts by States, ‘1
{%:}ibera). altitude should . be taken.
n bearing, thiat. the: States owe
5 10 thekemve Bank with the
Alivir creditworthiness ‘ has been

Thﬁemml

by Pasiiament,

‘ borrows money from outside. g 8 m.w that .

1 K. NARAYANA RAO. (Bobithi) :

HE mw‘;unaiml Jn tbu <context, .1
" submit. that the financial position of the = Co
" States #t vors inclastic. Sofar as the Central. . Higs
“Jovermument -is concerned, though the Cons-
dg,mion days down that Parliament may:
' maximom. Himit to.its borrowing,
' lqp uni think soy maxisium Hmit hasbeen
¥ bed. nmhphcndbefmmw:._. ;

the State Governrhents should be givenlosns
at the same interest and nol u hiﬁhef mn'v_- :
of interest, . e o

- Whh llme words, lsupporl thc Bitl. ‘

SHRI C T. DHANDAPANI (Dhura-
putam) :
to say 2 few words about the fnancial
resources of State Governments. Last year,
the Ccutnl Government rai.ed loans to the
tune of Ri, 600 crores, But the State
Goveraiments including Electricity Boards
have raised only Rs. 400 crores. -This shows
that the State Governments have to raise
funds for their own programmes according
to their own needs. In the case of Jammu
and Kashmir, it is very late. If this Blll has .
been. introduced long back, the subsidy we
are giving to that State could have been
reduced, So, this Bill is long overdue and
is affecting the public exchequer also, ‘I
request the Goverament to extend other
facilities to the State of Jammu- and Kash.
mir.

With these words, T support the Bill,

SHRI K.R. GANESH : Sir, | am thank-~
ful to hon. members - for the . support - they
have given to this Bill. As I said, thisisa
non-controversial Bill. Members have raised
questions - about
matters, with which this particular Bill.-is -

pot concerned. These problems have:been

discussedin- this House often and . variouw
steps. are being taken so that internal resour»
ces are . mobihnd md adl-n!ﬁciemy uui-
ned. .

Thehan mam’ber ofthe DMK said- !his‘ o

) liﬂl has corie very:dsts. Brobabty heds not

mre that itlwu for_ the Jummu and, Kuh-'

decided to come uiiler s, dxid we Havy
!lkenthﬂﬂﬂiWumty to see that .this

Sir, Y support- this Bill and I want

‘moratorium and other
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For the benefit of the hon, Member 1
may meation that Kaghmir is a backward
State to which the Central Government Is
glving its fullest support. The Fourth Plan
of Jammu and Kashmir was fixed at Rs.
158 4 croves of which the Central assistance
was Rs, 145 crores. Thus, over 90 per cent
of the State Plaa outlay 1s Bnanced entirely
by the Central agsistance The current year’s
Plan outlay 1s Rs. 36 crores out of which
Central assintance is Rs. 32 croves. Accor-
ding to the budget estimates of this year,
the revehue receipt of the State is Rs. 102,21
crores and revenue expenditure Rs 107,52
crores, leaving a deficit on revenue account of
Rs, 5 31 crores The overall deficit is Rs. 2
crores which 1s expected to be covered by
additional taxation and improvement in tax
collection With these words, 1 commend
the Bill for the acceptarice of the House.

MR CHAIRMAN ° The question 15 :

““That the Bill further to amend the
Public Debt Act, 1944, be taken into
consideration *’

The motion was adopted.

MR CHAIRMAN * Since there are no
amendments, I will put all the clauses to
the vote together. The question 1s :

*That clauses 2 to 5 stand part of the
Bill **

The motion was adopted
Clouses 2 to 5 were added to the Bill.

Clause 1, the Enocting Formula, the preamble
and the Title were added to the Bill

SHRI K.R. GANESH : | beg to move :
“That the Bill be passed'’

MR. CHAIRMAN : Motion moved .
“That the Bill be psssed”

We spsmrevaw gtin (FeEi): AW
aftr wgiew, g frw & qeaen §. 30 Pl
At s § 1 wefc g it g fr o
 wilbes ppayen & sfayre do o) oy
smirows wyar six qet W afufine
o ficke oy sid e g Pk e

SRAVANA 15, 1394 (SAK4)

Taxation Laws
(Admt.) Bill
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agr Y =Ty &Y wad § st gEd fedy
wF At #1€ whar 78 fh ) g §
oW ¥ faes & wrary ¥ gt §

gt % <u faw o1 wvaey § og I6
Tieq & wafy #r gfe & e qur

waar €1 warf €} gfez ¥ graws W,
IR 47 AT K {9 ANET FWF |

SHRI K.R. GANESH As the House
15 aware, and as has been discussed in thes
House many times, the special provisions of
articie 370 are there Still, as the hon.
Member knows, progressively many of the
provisions of the Constitution have been
extended to the State of Jammu and
Kashmir. A pew climate has emerged in
that State, 2 new tempér 15 there in the
country, and it 1s with the co-operation of
the people and Government of the State of
Jammu and Kashmir and the people of
India that this matter will finally be decided,

MR, CHAIRMAN : The question 15 :
““That the Bill be passed”
The motion was adopred.
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TAXATION LAWS (AMENDMENT)
BILL

THE MINISTER OF FINANCE (SHRY
YESHWANTRAQ CHAVAN) t Mr. Chale
1l Sit, 1 beg to move |



